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ORDER (Oral)

By Shri S.A.T.Rizvi, Member (&)

The applicants, who are group “A° DEOs, are aggirieved
vy the circular letter issued by the respondents on 4.6.2007
(Ahnexure A.1) and 19.7.72001 (Ahnexurs A.2) for filling up of
posts in Groups °B*, °C° and ‘D’ consequent to  the
restiructuring plan approved by the Union Cabinet. It would

appedar  that asz a result of restructuring carried out by the

.




rasponasnts, sertain benefits ars likely to ascrus o
the DEOs included in Groups “B”, “C° and “D’. The scheme

[xd

seemns  to be to merge the aforesaid cadire into the cadres of

Tax assistants and Senior Tax Assistants. While issuing the
aforesaid ingtructions and auiring the COUHEE of
restructuring, the respondents have not taken care of the
future of the Group 47 DEQs who have been left in the cold.
That precisely iz the grievance raised in the present OA.

2. The laarned counsel appearing on bshalf  of the
respondents  submits  that the applicants have only  racently
filed a detalled representation in the hatt@r on  13.2.2002
which has been forwarded to the Chief Commissioner of Incoms
Tax on  25.2.2002. He submits that the aforesald matter is
receiving attention In the Ministry anq_gwfinal gecision in
the matter 1s likely to be taken expeditiously.

3. Having regard to the submissions made by the lsarned
counsgel  and  the aforesald factsz and civoumstances, we find
that it will be in order to dispose of the presspt 0a by
airecting the raspondents  to consider the aforesaid
representation  along with contents of the present 0a and i«
pass @ reasoned and a speaking order therson as expeditiously

as  possible and in any event within a period of three months

Tirom the date of recelpt of a copy of this order.

4. Accordingly the 08 is disposed of. No aosts.
S | TR
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